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21,2,95 Hon, Mr, Justice B.C. Sakserfj, V.C
Hon, Mr. Dayal, Nember (Al

Shri Rakesh Mishra, proxy counsel for

. %

shri Sudhir Agrawal states that there has been
no response from the applicant to the communica-
tiion sent to him by Shri Sudhir Agrawal, his |
counsel, Shri Amit Sthalekar, holdimg brief of
Shri N.B. Singh points out that in the counter
affidavit filﬁd on behalf of the responderg. no,2
on 12.8.94, it has been clearly indicated that
he judgment of the Tribunal had baon@ny imple
nted and the applicant's notiona} daﬁ of
ppointment to the IPS has be’:r;l%mw ik x txa
_‘llxdlh e 1.2.86 vide Annexure I to the said

cr

éounter affidavit. The date for the purposes of
fixation of seniority has been determined as
8.5.85 and the year €&f allotment is l98,0.¥'n‘e
are, accordingly satisfied that the judgnent has
_been implemented fully, The contempt petition
hod eubiwa s OAd »
yﬂbutility wirdsh stands disposed.of. The
notices issued to the respondents shall stand

discharged. /&;_/ b
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